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BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH PUNE,  

AT PUNE 

O.A. NO. 110/2023 

MSH SHAIKH ….  APPLICANT  

VS. 

STATE OF GUJARAT AND ORS.  ….  RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT 

NO. 3 – PRAHARIT PIGMENTS LLP TO 

THE REPORT OF THE COMMITTEE  

MAY IT PLEASE  THE HON’BLE TRIBUNAL 

THE RESPONDENT NO.3 MOST RESPECTFULLY SUBMITS 

THAT :- 

The Committee constituted by this Hon’ble Tribunal has submitted 

its Report in the month of January, 2024 and the Respondent No.3 would 

like to file its Reply to the said Report as under:- 

1. At the outset, it is submitted that, the present Respondent has filed a

detailed Reply before this Hon’ble Tribunal on 23.10.2023. The

Respondent No.3 hereby adopts, affirms, reiterates the statements

and averments made in the said Reply as part and parcel of present
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Additional Reply. Nothing shall be deemed to be admitted on behalf 

of the Respondent, except so far it is expressly denied.  

2. The Committee has given point by point rebuttal of the statements 

and comments made by the present Respondent during the hearing 

conducted by the Committee.  The Committee has relied entirely on 

the basis of the First Information Report (FIR) prepared by the 

Police Authorities and its Preliminary Investigation Report, 

prepared by the Respondent No.2(GPCB), which is again 

completely based on the FIR and has come to the conclusion that the 

Respondent No.3 is guilty of committing the crime. It is submitted 

that the Respondent No.3 was having a valid consolidated Consent-

cum-Authorization, AWH-97707 dt: 11/12/2018 on the day of the 

incident which clearly stated the Hydrochloric Acid (HCl) as a by-

product and hence the Respondent No.3 could sell it in similar 

manner as is done in case of other products. It is submitted that since 

the said chemical was a by-product as per the CC&A, it cannot be 

considered to be a hazardous waste by the GPCB while coming to 

the conclusion that the Respondent No.3 had violated the provisions 

of the Hazardous & Other Waste Management Rules 2016 and hence 

liable for the incident, which occurred on 09.02.2019. Copy of the 
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guidelines issued by the CPCB in May 2019 is annexed hereto and 

marked as ANNEXURE – R-1. 

3. The Respondent No.3 submits that the Respondent no.3 had already 

complied with the CC&A specific Condition no. (a) by analysing 

the by-product HCl through MoEF approved laboratory before the 

incident took place, however the analysis report of the same could 

not be submitted in time to GPCB. However, it cannot be concluded 

that if the analysis report was not submitted in time, it was a 

hazardous waste. It is further submitted that, the HCL of Respondent 

No.3 was not a hazardous waste and was sold to M/s Mahaveer 

Enterprises, which is an entity in existence, as evident from the 

original GST Certificate produced by the Respondent No.3.   

4. The Respondent No.3 further submits that the Respondent No.2 

GPCB had issued a closure order on 10.02.2019 and interim 

environmental damage compensation of Rs.10 lacs was imposed on 

the Respondent No.3. The Bank Guarantee submitted by the 

Respondent No.3 was also forfeited by the Respondent No.2. The 

Respondent No.3 thereafter, challenged the closure order before this 

Hon’ble Tribunal bearing Appeal No.65 of 2019. Since, this Hon’ble 

Tribunal did not grant any stay in favour of the Respondent No.3., 

the Respondent No.3 thereafter, challenged the said order of the 
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Respondent No.2 in the Hon’ble Supreme Court by Civil Appeal 

No.9205 of 2019. The Hon’ble Supreme Court by its order dated 

19th March 2020 had quashed the closure order and had permitted 

the Respondent No.3 to continue its operations. 

5. It is humbly submitted that the Police has registered FIR on the basis 

of death of two people, who have been reported dead on account of 

exposure to an unknown gas, near Palsana khadi, Surat. It is 

submitted that the said incident was reported to the Police by 

Sanjivani Hospital, which is at a distance of 60 kms from the factory 

of the Respondent No.3. The present letter petition came to be 

addressed by the Applicant, raising the aforesaid issue of illegal 

Hydrochloric acid. Based on the said letter, on 09.05.2019 after 

almost 3 months of accident took place and the complaint was based 

on FIR filed by Police after 16 days of the accident. The Respondent 

No.3 believes that this FIR has many question on its genuineness  

and is a part of a larger conspiracy against the Respondent No.3.  

6. The following points raise certain doubts about the genuineness of 

the FIR : - 

(a) As per the FIR, a call was received by the police at 8.30 AM on 

09.02.2019 from Mr. Hiren Tayler Medical officer of Sanjivani 

Hospital informing that two persons (Bhagvanbhai Revabhai 
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Bharvad & Bharatbhai Meghabhai Sathia) were found out at 

Tantithiaya, near Gokul dham society by Mr. Bharatbhai 

Tejabhai Bharvad and were unconscious when brought to the 

hospital and hospital declare them dead. The Respondent No.3 

responded to it pointing out that as per the Sanjivani Hospital 

report, the police came with both the Persons at 5:30 AM 

09.02.2019 at Sanjivani Hospital. So the initial doubts raised was 

that why did the police mention contradictory matters in FIR that 

Dr. Hiren Tailor informed at 9:30 am on 09.02.2019 on telephone 

about admission of the affected person the Sanjivani Hospital and 

why the police did not include Sanjivani hospital Report in the 

Charge sheet. Also as per news in several Newspaper, the CCTV 

of Sanjivani Hospital were broken by crowd after the second day 

of the accident. Proper investigation was not done by the police 

to retrieve the relevant CCTV recording from the back up of 

Sanjivani hospital hence, no mention in the charge sheet. This 

must be investigated. Copy of the newspaper report is annexed 

hereto and marked as  ANNEXURE – R-2. 

(b) The Respondent No.3 had filed an application under the RTI to 

108 ambulance helpline for getting the information whether any 

victim was transferred to hospital from Gokuldham society on 
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09.02.2019. The Respondent No.3 received the response which 

revealed that name of one of the three persons mentioned was   

different than the one mentioned in the FIR. As per 108 report, 

names of the three affected persons transferred from Gokuldham 

to SMIMER Hospital & Medical College-Surat were;  

1.Unknown Patient 
2.Bharat Bhai M. Sathiya 
3.Munnabhai Kadiyadara (name not appearing in the FIR) 
 
All the above activities were done during 3:54 am to 4:52 am on 

9/02/2019 and police has not attached SMIMER Hospital’s 

Report in the Charge Sheet. The Respondent No.3 tried to get the 

report from SMIMER Hospital but did not succeed. This Report 

indicates that the police had not done proper investigation and 

directly involved us. Copy of the response received from 108 

helplines is annexed hereto and marked as ANNEXURE – R-3. 

 

(c) Through RTI the Respondent No.3 received Death Certificate of 

both whose names are mentioned in the FIR. Both persons’ death 

time, address and permanent address are same. So both persons’ 

death occurred at their home only. Copy of Death Certificate 

Attach as ANNEXURE – R-4 colly. 

 

(d) The Respondent No.3 strongly believes that accident took place 

nearby to the SMIMER Hospital and not nearby to the Sanjivani 

Hospital (As per FIR accident place approx. 2 KM away from 
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Sanjivani hospital & 18 KM from SMIMER Hospital) as for 

emergency call 108 ambulances would take the patient to the 

nearest hospital only.  

 
(e) Furthermore, it is submitted that upon perusal of the death 

certificates of the deceased persons, it is clearly evident that the 

said people have died at their residence and hence, their death 

cannot be attributed to the alleged activity of the Respondent 

No.3. People have died at their residence and hence, their death 

cannot be attributed to the alleged activity of the Respondent 

No.3.  

7. The samples of chemicals, which have been taken by the 

Respondent No.2 GPCB from the tanker at the site of the incident & 

from the factory of Respondent No.3 at GIDC Jhagadia, are entirely 

different in characteristics and do not match. There had never been 

any production or other activities undertaken in the factory of the 

Respondent No.3 before or after the incident, which would generate 

the material having the quality similar to that was found by the 

Respondent No.2 in the tanker, at the location of the incident. In 

view of the circumstances narrated above, it is quite evident that the 

death of the two persons has not occurred on account of alleged 

activities of the Respondent No.3 and that the Respondent No.3 is 

liable to be discharged from the present proceedings in view of the 
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same, therefore, the present Original Application is required to be 

dismissed with cost. 

8. The Respondent No.2 has been granting consolidated CCA to other

Companies who have been using HCL similarly to that as the

Respondent No.3. Copies of such CCA are annexed hereto and

marked as ANNEXURE – R-5 colly.

PUNE 
DATE :  08/ 05 /2024 

ADVOCATE FOR RESPONDENT NO.3
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A 
Maria 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH PUNE, 

AT PUNE 

MSH SHAIKH 
VS. 

STATE OF GUJARAT AND ORS. 

APPLICANT 

Tejash n. iartsia 
Nolary Govt. ol ladia 

HTR/13123/17 
Ankleswar 

0.A. NO. 110/2023 

Cis!. Dkzruch. 

AFFIDAVIT IN SUPPORT OF THE REPLY 

RESPONDENTS 

I. RAMESH PADSHALA, adult, Occu.: business, having address at Plot 

No.38/11, GIDC ESTATE JHAGADIA, DIST - BHARUCH, the 

Managing Partner of the Respondent No.3 hereinabove, do hereby state on 

the solemn affirmation that: -

I say that I am working as Managing Partner of the Respondent No.3. I am 

duly authorised to file the present Affidavit. I am aware of the facts and 

circumstances of the present case and hence I am able to depose the same 

on oath. 

That the Respondent No.3 is filing the Reply to the report filed by the 

Committee dated January 2024. The facts and circunstances are well set 

out in the main body of the Reply. The Respondent No.l adopts, confirms, 

maintains, repeats and reiterates whatever has been stated in the main body 

of the Reply and for the sake of brevity, convenience, and in order to avoid 

repetition, craves leave of this Hon'ble Tribunal to treat the statements, 

averments and submissions in the main body of the Reply as part and parcel 

of this Affidavit as if the same are reproduced herein ad-seriatim, with a 

view to avoid repetition and for the sake of brevity. 
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Guidelines for Identification of Materials Generated from Industrial 
Processes as Wastes or By-products 

[Hazardous and Other Wastes (Management and Transboundary 
Movement) Rules, 2016] 

(May, 2019) 

Central Pollution Control Board 
(Ministry of Environment, Forest and Climate Change) 

Parivesh Bhawan, East Arjun Nagar, Delhi- 110032 

ANNEXURE-R-1
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1.0 Background 

Industrial process may also generate waste(s) and by-product(s) besides 

products(s). The management of Hazardous and Other wastes in India is 

regulated as per the Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 (HOWM Rules, 2016)  

The “waste” is defined under Clause 3(1) (38) of the HOWM Rules 2016 as 

follows:   

Waste means materials that are not products or by-products, for which the 

generator has no further use for the purposes of production, transformation 

or consumption. The explanation incorporated further for the purposes of 

this clause states as follows: 

(i) Waste includes the materials that may be generated during, the 
extraction of raw materials, the processing of raw materials into 

intermediates and final products, the consumption of final products, and 
through other human activities and excludes residuals recycled or 
reused at the place of generation; and  

(ii) By-product means a material that is not intended to be produced but 
gets produced in the production process of intended product and is used 

as such.  

The HOWM Rules are silent about the conditions in regard to the suitability 

of the “as such use” of the material that is not intended to be produced but 

gets produced in the production process of intended product for its 

identification as a by-product. The distinction between when a material 

generated from a production process   should be considered as a “by-

product” and when it should be considered as a” waste” is required to be 

discern critically.  In case a “waste” escapes as “by-product”, it may get out 

of ambit of the aforesaid regulations and carry the risk of adverse impacts 

on human health and environment. On the other hand, if a “by-product” 

gets categorised as “waste”, its generator   will have the compulsion of 

complying with all requisite the requirements prescribed under the said 

Rules by such generator. 

This therefore requires formulation of criteria/guidelines for identification of 

materials as wastes or by-products. 

In order to prepare the aforesaid guidelines, Central Pollution Control Board 

(CPCB) vide its order (Annexure-I) No.F.No/B-29016(SC)/1/19/WM-II 

Div./18154 dated March 27, 2019   constituted a Technical Committee for 

laying down the criteria and preparation of the guidelines for identification 

of material as waste or by-product in line with the definitions stated in the 

HOWM Rules 2016. The members of the committee are as follows: 

(i) Dr. Ranveer Singh Mahwar, Former Additional Director, CPCB 

(ii) Ms Deepti  Kapil, Scientist ‘D’, WM- II Division, CPCB, Delhi 
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The preparation of this document is also in compliance with the orders 

dated 12/04/2019 of the Hon'ble National Green Tribunal, Principal Bench, 

New Delhi, in the matter of Original Application No. 804/2017: Rajiv 

Narayan & Anr. Vs Union of India & Ors wherein the directions of the 

Hon’ble Tribunal includes preparation of guidelines or protocol on how to 

decide a material to be a by-product. The order dated 12/04/2019 is given 

at Annexure II 

Mr. Bharat Sharma, Additional Director and Head of the concerned Division 

(Waste Management Division-II) ensured his participation in all the meetings 

of the committee, as requested to him and gave his best possible inputs.  

The details of the work done by the committee including, the methodology 

followed in the process, the findings of the global survey and review study 

done to get the definitions of wastes and by-products contained in the 

international regulations including the Basel Convention on the issue, an 

analysis of the HOWM Rules 2016 and the related environmental legislation 

specially the EIA Notification 2006,and the steps suggested to be followed for 

identification of material as waste or by-product are given in the subsequent 

paragraphs of this report. 

The guidelines on identification of wastes and by-products will help in in 

distinguishing “waste” and “by-product” thereby resulting into effective 

enforcement of the HOWM Rules. 
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2.0 Methodology 

The methodology followed by the committee included extensive surveys and 

discussions  for, (i) collection and review of the relevant provisions  

contained in the Basel Convention, the regulations of EU and other 

countries, (ii) critical analysis of HOWM Rules, 2016 and the related 

environmental legislation of the country, (iii) the various essential aspect 

(such as feasibility, environmental and health impacts and risk analysis) 

needing assessments for identification of a material as a waste material or a 

by-product and (iv) formulation of the criteria/steps to be followed in the 

process of deciding a material to be a waste or a by-product. 

A summary note (Annexure-II) on the proposed preparation of these 

guidelines was also posted on the CPCB’s website inviting comments from 

all interested. The comments received were reviewed and incorporated for 

the best possible inputs. 
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3.0 Global Scenario on Definitions of Wastes to By-product Relationship 

and Its Implications 

The regulations of the different countries including EU and Basel were 

reviewed for the definition of wastes, by-products and related terms to 

explore the criteria that are followed for identification of waste and by-

products.  This was done to find how these definitions identify a material as 

‘waste’ and how a material is declared as a ‘by-product’. 

The definitions as laid in the Basel and other international 

agencies/countries are as follows: 

Basel Convention - “Wastes” are substances or objects which are disposed of 

or are intended to be disposed of or are required to be disposed of by the 

provisions of national law. 

OECD-Waste refers to materials that are not prime products (that is, 

products produced for the market) for which the generator has no further 

use in terms of his/her own purposes of production, transformation or 

consumption, and of which he/she wants to dispose. 

UNSD (United Nations Statistics Division)– Wastes are materials that are not 

prime products (that is products produced for the market) for which the 

generator has no further use in terms of his/her own purposes of 

production, transformation or consumption, and of which he/she wants to 

dispose. 

Australia:  There are a number of definitions of waste that are in use for a 

variety of purposes across Australia.  In-fact the same material has been 

defined and classified differently depending on the purpose of the 

classification, both within a jurisdiction and across jurisdictional borders of 

the country. 

Japan- "waste" refers to refuse, bulky refuse, ashes, sludge, excreta, waste 

oil, waste acid and alkali, carcasses and other filthy and unnecessary 

matter, which are in solid or liquid state (excluding radioactive waste and 

waste polluted by radioactivity). 

European Commission (EU)- 

 Waste shall mean any substance or object in the categories set out in

Annex I which the holder discards or intends or is required to discard.

 Production residue- a material that is not deliberately produced in a

production process but may or may not be a waste.

 A production residue that fulfils the conditions of Article 5(1) of the

EU’s Waste Framework Directive (WFD) is a by-product. Bearing in

mind that any substance or object can be either waste or non-waste,

by-products are regarded by definition as non-waste. This means that
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by-products should be subject, where applicable, to legislation which 

excludes waste from its scope. 

 Article 5(1) WFD sets out the following four conditions that a 

production residue must meet in order to be considered a by-product:  

 Further use of the substance or object is certain. 

 The substance or object can be used directly without any further 

processing other than normal industrial practice. 

 The substance or object is produced as an integral part of a 

production process; and   

 Further use is lawful, i.e. the substance or object fulfils all relevant 

product, environmental and health-protection requirements for the 

specific use and will not lead to overall adverse environmental or 

human health impacts.  

 A production residue is something other than the end product that the 

manufacturing process directly seeks to produce. Where the 

production of the material concerned is ‘the result of a technical 

choice’, it cannot be a production residue and is considered a product. 

The survey revealed that there is a wide range of internationally accepted 

definitions for wastes, process residue and by- products. These include right 

from the definition of a waste as “material or an object which the holder 

decided to discard or intends or is required to discard” to a “material which 

is destined for storage in a secured landfill or incineration after its all 

possible use and recovery”.   

It is observed that most of the waste definitions deal with the existing waste. 

Such definitions seem to accept the fact that people/institutions throw 

things away, and therefore, the existing legislations appear to be concerned 

with the dilemma of ‘what to do with it’?. Another problem with most of 

these definitions is that they do not suggest that creating waste is an 

unsustainable option. It seems acceptable to discard something no longer 

wanted, or to create something with no eventual long-term use at all. 

The global survey and review study indicate that the existing definitions are 

not capable of constructing a system, the application of which can clearly 

provide the description of the about the type of materials that are not 

intended to be produced but gets produced in the production processes can 

be used “as such “without any further processing.  

The EU scenario, however, appears to show an emerging recognition that the 

wastes collected for recycling purposes should be defined as secondary raw 

materials. It also states that “A by-product or residual product does not 

constitute a waste if it is destined for direct re-use in its existing form and if 

the use of a residue as a substitute or ingredient is as environmentally 

sound as the material it is replacing” 
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The EU regulations have laid conditions for a material that is not 

deliberately produced in production process to be a by-product and not a 

waste.  The conditions include the feasibility of the material for its intended 

use as by-product as well as ensuring of the absence of any adverse impact 

on the environmental, health and other risks in the process. These 

conditions have therefore been taken into consideration for the preparation 

of the proposed guidelines. 
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4.0 Definitions of Waste and By-product in the HOWM Rules 2016 – An 

Analysis 

4.1 Definitions 

4.1.1 Hazardous Waste 

The Rules 3(1)(17) defines hazardous waste as : any waste which by reason 

of characteristics such as physical, chemical, biological, reactive, toxic, 

flammable, explosive or corrosive, causes danger or is likely to cause danger 

to health or environment, whether alone or in contact with other wastes or 

substances, and shall include - (i) waste specified under column (3) of 

Schedule-I; (ii) waste having equal to or more than the concentration limits 

specified for the constituents in class A and class B of Schedule-II or any of 

the characteristics as specified in class C of Schedule-II; and (iii) wastes 

specified in Part A of Schedule-III in respect of import or export of such 

wastes or the wastes not specified in Part A but exhibit hazardous 

characteristics specified in Part C of Schedule-III. 

4.1.2 Other Waste 
The Rule 3(1) (23) defined “other wastes” as wastes specified in Part B and 

Part D of Schedule-III for import or export and includes all such waste 

generated indigenously within the country. 

4.1.3 Waste 
The Rule Section 3(1) (38) defines “Waste” as materials that are not products 

or by-products, for which the generator has no further use for the purposes 

of production, transformation or consumption.  There is an explanation 

included in this clause which states that the (i) Waste includes the materials 

that may be generated during, the extraction of raw materials, the 

processing of raw materials into intermediates and final products, the 

consumption of final products, and through other human activities and 

excludes residuals recycled or reused at the place of generation; and (ii) by-

product means a material that is not intended to be produced but gets 

produced in the production process of intended product and is used as 

such. 

It may be noted here that the wastes are also materials that are never 

intended to be produced but get produced in the production processes of the 

intended products and the HOWM Rules 2016 permit identification of only 

that material as by-product which can be used “as such” without any 

further processing. Also, the definition of the by-product given under 

Rule 3(1) (38) does not specify anything about “as such” as an 

identification “notwithstanding anything contained in the rest of the 

provisions of the HOWM Rules 2016 or any other Rules notified under 

Environment (Protection) Act 1986”. This implies that the identification of 

a material as waste or as by-product under this Rule is to be permitted only 
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if such an identification does not involve anything inconsistent with the rest 

of the provisions of the HOWM Rules 2016 and only after ensuring 

compliance to the concerned other Rules notified under the Environment 

(Protection) Act 1986. 

4.2 Transboundary Movement of Wastes and Compliance to the Basel 

Convention 

The Hazardous and Other Wastes Listed in Schedule-III (Import and Export 

of Hazardous and Other wastes) and Schedule-VI (Hazardous and Other 

Wastes Prohibited for Import) of the HOWM Rules 2016 are part of the 

Annexure-VIII and Annexure-IX of the Basel Convention on the 

Transboundary Movement of Hazardous Wastes. 

The Rule 12(7) of the HOWM Rules allows export of the wastes that are 

prohibited for import (Schedule-VI) with the permission of the Ministry of 

Environment, Forest and Climate Change. In-fact each of the wastes listed 

in Schedule-III and Schedule-VI has a specific Basel Number for the purpose 

of its identification for tacking of its transboundary movement. The Govt of 

India being a party to the Basel Convention requires these materials to 

remain identified as wastes for maintaining alignment with the compliance 

requirements of this convention.  

4.3 Recyclable Wastes 

The Rule 3(1) 25 defines “recycling” as reclamation and processing of 

hazardous or other wastes in an environmentally sound manner for the 

originally intended purpose or for other purposes. 

There are a total of 20 commonly recyclable wastes listed in Schedule-IV of 

the HOWM Rules 2016. The classification of these wastes as recyclable itself 

implies that they are not suitable for use “as such” in any of the industrial 

processes and hence cannot be identified as by-products. 

4.4 Utilization of Hazardous and Other Wastes as Resource 

The Rule 9 (1) of the HOWM permits utilisation of hazardous and other 

wastes as a resource or after pre-processing either for co-processing or for 

any other use, including within the premises of the generator (if it is not part 

of process) after obtaining the permission from the concerned SPCB/CPCB 

as per the procedure prescribed therein.  

This implies that the suitability of the waste for its utilization as a resource 

is limited to the uses permitted under this Rule without any change in its 

present status of its identification in the HOWM Rules 2016. 
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4.5 Schedule-I, Schedule-II and Identification of by-products 

4.5.1 Schedule-I 

There are a total of 128 types of hazardous wastes generated from 38 

different process listed in the Schedule-I. A comparison of this list with the 

projects/activities prescribed in the Environment Impact Assessment 

Notification, 2006 shows that the establishment or any change in the 

activities of the 28 of these 38 processes requires obtaining of 

Environmental Clearance (EC) from the Prescribed Authority. A total of 99 

types of wastes are generated from these 28 processes. The rest of the 10 

processes generates 29 types of wastes. This implies that the consideration 

for any of the type waste that gets generated from the any of the process 

appearing in the Schedule-I and also covered in the projects/activities listed 

the EIA Notification, as “by-product” requires the generator to seek 

Environment Clearance from the concerned Prescribed Authority for such a 

production.  

4.5.2 Schedule-II 

This schedule classifies a waste to be hazardous wastes into three classes 

namely class A, Class B and Class C . Class A:  The Class A is based on 

leachable concentration limits [Toxicity Characteristic Leaching Procedure 

(TCLP) or Soluble Threshold Limit Concentration (STLC)]. There are a total of 

79 constituents (A1 to A79) for which limits of the leachable concentrations 

have been specified, the exceeding of any of more which means the waste is 

a hazardous. The Class B is based on the based on Total Threshold Limit 

Concentration (TTLC). There are only two constituents (B1 and B2) and their 

respective TTLC limits specified in this class which if exceeded will mean the 

waste to be hazardous. The schedule also requires that the hazardous 

constituents to be analysed in the waste shall be relevant to the nature 

of the industry and the materials used in the process. 

The Class C classification is based on the hazardous Characteristics of the 

wastes. A waste that contains any of the 50 constituents listed therein will 

be considered as hazardous if the waste exhibits any of the 13 

characteristics (C1 to C13) listed in this schedule. The 13 characteristics 

are, Flammable(C1), Corrosive (C2),Reactive or explosive (C3), Toxic (C4), 

Substances or Wastes liable to spontaneous combustion(C5), Substances or 

Wastes which, in contact with water emit flammable gases (C6), Oxidizing 

(C7), Organic Peroxides (C8), Poisons(acute) (C9),Infectious (C10), Liberation 

of toxic gases in contact with air or water(C11), Eco-toxic (C12) and Capable, 

by any means, after disposal, of yielding another material, e.g., leachate, 

which possesses any of the characteristics listed above (C13). 
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4.5.3 Relevance to Identification of By-product 

It is evident from the analysis of the definitions provided in the HOWM 

Rules2016 that any material that is not intended to be produced but gets 

produced in any of the process of production of the intended products may 

get remain as a waste or as a by-product   

A clear and consistent distinction between when a material obtained after a 

production process should be considered as a by-product and when it 

should be considered as `waste’ is of great concern that will significantly 

influence the enforcement of HOWM Rules 2016. 

It is also to be noted here that various inorganic salts, acids, bases, etc. are 

commonly sold as by-products and used directly without any further 

processing in various ancillary industries. However, such acids, salts, etc. 

need to be examined with respect to contaminations, if any, which may have 

impact on human health and environment and depending upon level of 

presence or absence of such contaminations, such acids, salts, etc. are 

required to be categorized as by-product or waste. For instance, generator of 

spent sulphuric acid from dye &dye intermediates or other chemical 

manufacturing processes may claim the same as `by-product’ arguing that it 

contains 30-70% sulphuric acid and can be used in Single Super Phosphate 

(SSP) production but such usage may have adverse impact on soil, water 

bodies or plant since the spent acid may contain harmful organic 

compounds, metals, halogen, etc. (depending upon process of spent acid 

generation) which could be embedded in SSP though in trace level but 

continuous use of such SSP in agriculture over the years may result in 

adverse impact on soil, flora, fauna, etc. Hence, such spent acid cannot be 

declared as by-product and need to be regulated as waste and its utilization 

as resource recovery, if any, also requires to be regulated by way of 

preparing SOP/guidelines under Rule 9 of the HOWM Rules, 2016. 

SPCBs/PCCs are required to discern whether a given material is a waste or 

by-product. Without this clarity, there is a possibility that the provision of 

“by-product” in the hazardous waste rules may be misused by hazardous 

waste generators to escape from the stringent provisions of the rules. 

Thus, the identification of any material as by-product on the other 

hand will means that the material has been found as a suitable resource 

in its all the possible end use scenarios and also to the extent that its 

regulation under the HOWM Rules 2016 is not required except in case 

of the by-product so identified become surplus or expired or an off 

specification material requiring disposal as per the provisions of these 

Rules. This means that the by-product so identified has to be as good 

as a product in the context of the Feasibility, the Environmental/ 

Health Impacts and the Risks involved in its all possible end use 

scenarios. 
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5.0 Essential Aspects Involved in the Identification of Materials as 

Wastes or By-products 

(i) Materials that are not intended to be produced but get produced in any 

of the processes of production of the intended products will invariably 

contain a variety of hazardous constituents depending upon the nature 

of the industry and the materials used in the process in which they get 

produced. 

(ii) The materials that are not intended to be produced have no control of 

their quality. In-fact the quality will be highly dependent even on the 

level best management practices followed in the production system. 

This uncertain quality is expected to deteriorate even further in case 

such materials get identified as by-products which mean their coming 

out from being regulated under the HWOM Rules 2016 and other 

concerned National and International environmental legislation that are 

applicable to the wastes. 

(iii) The use as such of such a material may lead a complete change in 

characteristics including hazardous constituents contained in it. The 

constituents which are marginally leachable may become completely 

soluble and even get vaporised resulting into contamination of not only 

the products made from its use but also into an increased and/or 

additional release of contaminants in air, water, soil, working 

environment. This may also result into a total change in the 

characteristics of the wastes that are generated in its end use process. 

The use as such of such a material may also result into a non-

hazardous waste becoming a hazardous waste and/or recyclable waste 

becoming a non-recyclable waste in the end use process industry. 

(iv) The use of such materials may also result into products which may 

become unfit for use in the food and pharmaceutical industry. 

(v) The use of such a material as substitute of the products already in use 

may have an adverse impact on the overall economy of the entire 

process depending upon the production, demand and supply of the 

products it is replacing and the presence of multiple constituents in the 

materials that are not intended to be produced. For instance, the use 

“as such” of the spent HCl (that is generated in the metal surface 

treatment processes) will not only mean the risk of the HCl produced 

from the Chlor-Alkali Industry becoming surplus. Moreover, the spent 

HCl generated from metal surface treatment contains a number of 

heavy metals which even if assumed to end up as waste in the process 

of its use will mean a waste with high level of these heavy metals. 

(vi) A complete knowledge of the Life Cycle of the constituents present in 

such materials is a must. This means ensuring availability of the 
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credible data/information on the composition of such materials and the 

fate of each of the constituent contained in it during its use “as such” 

process. 

(vii) It can be therefore safely concluded that consideration of any such 

material for its identification as by-product should be based on 

conducting of a prefeasibility study first and if found feasible 

conducting of the Environmental and health Impact and Risk 

Assessment studies for confirmation of the absence of any adverse 

impacts and risks in the end use of the material as substitute in any 

other process. 
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6.0 Criteria for Identification of material as waste or by-product 

6.1 Overall Criteria Flow Chart 

The overall process for identification of waste as by-product is shown in the 

figure given below: 

 

 
 

Note: 

(i) Any material which was identified as hazardous waste under 

the Hazardous Wastes (Management, Handling and 

Transboundary Movement) Rules, 2008 will remain as 

Hazardous or Other Waste under the HOWM Rules 2016 unless 

the material is identified as a by-product following the above 

criteria. 

(ii) The identification of a material as waste or  by-product is to be 

done on case to case basis for the material that is claimed as 

by-product and need not be uniformly applied  
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6.2 Steps to be followed 

Step-1 

Examine the production process and find out whether the material is 

“intended to be produced” or “not intended to be produced but gets 

produced”. If the material produced is an intended production it is deemed 

to be a “product”. If the material is not intended to be produced but gets 

produced in the production process and is being claimed as a by- product go 

to STEP-2. 

Step-2 

Check the classification of the material claimed as by- product as per the 

HOWM Rules 2016 and find out whether the material is listed in Schedule-

III or Schedule-IV or Schedule-VI of these rules. If the material is appearing 

in the aforesaid schedules, it is deemed to be a hazardous or other waste. In 

case the material does not appear in any of these three schedules go to next 

step. 

Step-3 

Check whether the material claimed as by- product is listed in Schedule-I of 

the HOWM Rules 2016. In case it is not listed in this schedule go to Step-4A 

and if listed in this schedule go to Step-5. 

Step-4A 

Ask the generator of the material being claimed as by- product to conduct a 

pre-feasibility study for its end uses. The aspects to be covered (but not 

limited to) in the pre-feasibility study are given in Appendix-I. In case the 

end use is found to be feasible go to Step-4B. In case the end use is not 

found feasible the material remains as hazardous or other waste. 

Step-4B 

Upon establishing the end use of the material as feasible, ask the generator 

to conduct environmental &health impact and risk assessment studies 

covering the different end use scenarios of the material. The aspects to be 

covered (but not limited to) in these studies are given in Appendix-II. In case 

the findings of the studies do not indicate any potential risk to the 

environment, health or other hazards in any of the end use scenarios the 

material may be identified as “by-product” subject to preparation and 

submission of its Safety Data Sheet by its generator (The OSHA- Hazard 

Communication Standard for Safety Data Sheets is attached at Annexure-III 

for reference). In case of any potential risk is identified in the studies the 

material remains a hazardous or other waste. 
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Step-5 

If the material claimed as by-product is listed in Schedule-I of the HOWM 

Rules, 2016, check whether the process of production is also listed in the 

projects or activities which require Environment Clearance (EC) under the 

EIA Notification 2006 as Amended. In case listed in the EIA notifications go 

to Step-6 else go to Step-4A. 

Step-6 

Ask the generator to apply to the concerned authority for obtaining EC for 

the production of the material as by-product. The studies to be conducted 

for this purpose should include the aspects given in Appendix-I and 

Appendix-II. In case the EC is granted the material may be identified as a 

“by-product” subject to preparation and submission of its Safety Data Sheet 

by its generator as mentioned in Step 4B above. In case EC is not granted 

the material remains a “hazardous or other waste”. 
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7.0 Concluding Remarks 

A material that is not intended to be produced but gets produced in the 

production process of intended product will remain as Hazardous and Other 

waste in the HOWM Rules 2016 unless it is identified as a by-product 

following the criteria given in these guidelines to confirm that the material’s 

use “as such” is feasible in the country, does NOT involve any adverse 

impact on the environmental& humans health and risk of hazards, and its 

Safety Data Sheet is prepared and submitted by the generator of the 

material. 
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Reference Links: 

(1) Hazardous Wastes (Management, Handling and Transboundary 

Movement) Rules, 2008 

http://cpcb.nic.in/displaypdf.php?id=aHdtZC9taHRydWxlczIwMDgucG

Rm 

 

(2) Hazardous and Other Wastes (Management and Transboundary 

Movement) Rules, 2016 

http://www.iwma.in/HWM%20Rules.pdf 

 

(3) EIA Notification 2006 

http://environmentclearance.nic.in/writereaddata/EIA_notifications/2

006_09_14_EIA.pdf 

 

(4) EIA Amendment Notification  2009 

http://sikenvis.nic.in/writereaddata/S_O%203067-2009.pdf 

 

(5) Basel Convention on the Control of Transboundary Movements of 

Hazardous Wastes and their Disposal 

https://www.basel.int/Portals/4/Basel%20Convention/docs/text/Bas

elConventionText-e.pdf 

 

(6) National definition of waste- All Regions/Countries, Parties of the Basel 

Convention 

http://www.basel.int/Portals/4/Basel%20Convention/docs/natreporti

ng/2009/compI/2009-question-2a.pdf 

 

(7) OECD – Glossary of Statistical Terms 

https://stats.oecd.org/glossary/detail.asp?ID=2896 

 

(8) UNEP- What is waste - A Multitude of Definitions and Approaches 

http://www.grid.unep.ch/waste/html_file/06-07_what_waste.html 

 

(9) Basel Convention 2002Country Fact Sheet  

http://archive.basel.int/natreporting/2006/cfs/japan.doc 

 

(10) Waste definitions and classifications- Report on Issues, Opportunities 

and Information Gaps 

http://www.environment.gov.au/system/files/resources/d05aa2d3-

be01-44f3-904b-04dd09e9b0a1/files/waste-classification-gaps-

part1.pdf 
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(11) Environment Agency (EU) End-of-waste and by-product hazard and 

risk assessment 

https://s3-eu-west-1.amazonaws.com/is-it-waste/risk-guidance.pdf 

 

(12) Guidance on the interpretation of key provisions of Directive 

2008/98/EC on waste 

http://ec.europa.eu/environment/waste/framework/pdf/guidance_doc

.pdf 

 

(13) COMMUNICATION FROM THE COMMISSION on the implementation of 

the circular economy package: options to address the interface between 

chemical, product and waste legislation 

https://eur-lex.europa.eu/legal-

content/EN/TXT/PDF/?uri=CELEX:52018SC0020&from=EN 

 

(14) The health and environmental impacts of hazardous wastes-  Impact 

Profiles 

http://www.environment.gov.au/system/files/resources/bc0e52ba-

8f78-4ce1-83b4-4910f4a1f0e9/files/hazardous-waste-impacts.pdf 

 

(15) Guidance on the preparation of safety Data Sheets -The United Nations 

Economic Commission for Europe (UNECE) 

https://www.unece.org/fileadmin/DAM/trans/danger/publi/ghs/ghs_

rev07/English/07e_annex4.pdf 

 
(16) Hazard Communication Standard: Safety Data Sheets 

https://www.osha.gov/Publications/OSHA3514.html 

 

(17) Hazard Communication Standard: Safety Data Sheets 

https://www.osha.gov/Publications/OSHA3514.pdf 

 

(18) What is a Material Safety Data Sheet (MSDS)- University of Regina, 

Canada 

https://www.uregina.ca/hr/hsw/assets/docs/pdf/Laboratory-

Safety/Material-Safety-Data-Sheet.pdf 
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Appendix-I 

Aspects to be covered (but not limited to) in the pre-feasibility study 

(1) Annual quantity of the material generation  

(2) Composition of the material and the observed maximum concentration 

of each of the constituents contained in it (please referrer Schedule-II 

for identification of the constituents concerning the material). 

(3) The product which the material is expected to substitute and its end 

use process. 

(4)  Composition of the product presently in use in regard to the 

concentration of each of the constituent identified under item (2) above.  

(5) Acceptability of the material’s composition compared to product 

presently in use specially, in terms of products that are being produced 

in the process where the claimed by product is proposed to be used. 

(6) Impact on the type of the hazardous wastes that are being generated in 

the process where the claimed by product is proposed to be used. This 

to be specially seen from the point that the use of claimed by-product 

may have a negative impact on the usefulness of the hazardous or 

other waste that is presently getting generated in the end use process. 

(7) Present status of the demand and supply of the product presently in 

use. 

(8) Impact on the market of the product as a result of the substitution by 

the claimed by-product. 

(9)  Scope for the substitution of the product currently in use especially in 

case the product itself is not the primary product of the industry where 

it gets produced. To make it clear here that the HCl is mainly produced 

as a secondary material in the production caustic soda in the country. 

Any substitution of its use with the spent HCl will therefore mean the 

fresh HCl becoming surplus in the caustic Soda Industry and requiring 

treatment for disposal.   

(10) Cost of upgrading (if required) the pollution control measures presently 

in place specially in the context of their need up gradation for 

compliance to the conditions of the consent and Authorization. 

(11)  The overall impact of using the claimed by-product in the process 

where a fresh product is currently in use in the country in terms of the 

quality of the products that are being produced and the wastes which 

get generated.  
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Appendix-II 

Aspects to be covered (but not limited to) in the Environmental & 

Health Impact and Hazard Risk Analysis Studies* 

(1) Annual quantity of the material generation 

(2) Composition of the material and the observed maximum concentration 

of each of the constituents contained in it (please referrer Schedule-II 

for identification of the constituents concerning the material). 

(3) Impact of the use of the claimed by-product on the process with regard 

to the release of contaminants in the air, water, soil and working halls. 

(4) Impact on generation of hazardous and other wastes from the proposed 

end use process. 

(5) Need of making changes in the existing air/water consents and 

authorization. 

(6) Impact on the adequacy of pollution control measures presently in 

place specially in the context of their need up gradation in compliance. 

(7)  Expected impacts on the environment and human health. This should 

be done on the lines of the EIA studies that are done for the new 

projects and the identification of the environmental and health 

management plans required to be added.   

(8) Analysis of Risks involved in the end use of the material and 

identification of the additional requirements in the management plans 

(9) The overall environment and human health impact of using the claimed 

by-product in the process where a fresh product is currently in use and 

the risks involved in doing so. 

(10) Justification of the acceptability of the findings. 

* All the studies mentioned above should be conducted by an agency

accredited by the National Accreditation Board for Education and 

Training (NABET), Quality Council of India,for this type of studies. 
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REGIONAL FORENSIC SCIENCE LABORATORY 

Falsawadi Police Line, Gujarat State, Surat- 395003 

Department of Toxicology 

Examination Report 

No. RFSL/EE/2019/T/327 

Date: 26/03/2019 

To,  

Police Inspector 

Katodara GIDC Police Station 

Dist. - Surat Rural 

At the time of summons and communication 
the above report number and date and 
name of examination officer as mentioned 
below the report should be mentioned.  

Sir, 

We have received letter no…… dated….. on 21/02/2019 sent by you 

through police constable mentioning dispatch of 16 (sixteen) parcels/ glass 

tubes  pertaining to accidental death no. 17/2019 dated 09/02/2019 filed 

at Katodara GIDC Police station under section 174 of  CRPC. 

______________________________________________________________________________________ 

Details of parcels/tubes Two sealed plastic bottles containing seal  

In which condition those of “P. I. KATODARA GIDC PST SURAT” and 

Were received six sealed Plastic Jars and eight culture  

Sealed parcels/tubes  Tubes containing seal of “M. O. P. H C.  

KATODARA” which were provided 

Specimen Mark A to P.  

______________________________________________________________________________________ 

---Number of sealed parcels/ tubes : 16 (sixteen) 
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      Containing specimen seal   

---Number of sealed parcels/tubes :    --------- 

    Which does not contain seal 

---Number of unsealed parcels/ tubes : ----------- 

 Total parcels :  16 (sixteen) 

Description of the substances (samples) of the parcels 

Specimen Mark- A : One plastic bottle containing about 01 liter smelly 

liquid. It was mentioned in the police dispatch Note as 

water of Bay. 

Specimen Mark –B :  One plastic bottle containing about 01 liter specific 

Greenish black viscous liquid. It was mentioned in the 

police dispatch Note that it was chemical liquid which 

was seized from the container no. GJ-02-Z-7927. 

Specimen Mark-C : One plastic Jar containing about 200 gms. Brownish 

substance which was mentioned as Viscera. 

 Specimen Mark-D : One plastic Jar containing about 100 gms. Brownish 

tissue substance which was mentioned as muscle 

tissue. 

Specimen Mark- E : One plastic Jar containing about 200 gms. Brownish 

substance which was mentioned as Viscera. 

Specimen Mark-F : One culture tube containing about 03 ml red colored 

liquid. ETD had mentioned it as blood. 

Specimen Mark- G : One culture tube containing about 03 ml red colored 

liquid which was mentioned as Fluoride blood. 

Specimen Mark- H : One culture tube containing about 03 ml red colored 

liquid which was mentioned as plain blood. 
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Specimen Mark- I : One plastic Jar containing about 200 gms. Brownish 

substance which was mentioned as Viscera. 

Specimen Mark-J : One plastic Jar containing about 100 gms. Brownish 

tissue substance which was mentioned as muscle 

tissue. 

Specimen Mark- K : One plastic Jar containing about 200 gms. Brownish 

substance which was mentioned as Viscera. 

Specimen Mark-L : One culture tube containing about 03 ml red colored 

liquid. ETD had mentioned it as blood. 

Specimen Mark-M : One culture tube containing about 03 ml red colored 

liquid which was mentioned as Fluoride blood. 

Specimen Mark- N : One culture tube containing about 03 ml red colored 

liquid which was mentioned as plain blood. 

Specimen Mark- O : One culture tube containing about 03 ml pale yellow 

colored liquid which was mentioned as urine. 

Specimen Mark-P : One culture tube containing about 03 ml pale yellow 

colored liquid which was mentioned as urine. 

Name of deceased : (1) Bharatbhai Manghabhai Sathiya aged 22 years. 

  (2) Bhagwanbhai Revabhai Bharwad aged 36 years. 

Procedure of examination: The examination of the samples was done by : 

RFSL-TOX-OPM of the “working Procedure Manual” of 

department of toxicology by  use of necessary 

certified analytical technics such as  (1) Steam 

distillation (2) Qualitative tests (3) Volumetric 

Titration (4) Solvent Extraction (5) Thin layer 
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Chromatography (6) U. V. Spectroscopy (7) Gas 

Chromatography. 

Result of examination: (1) In specimen Mark B the presence of inorganic 

type of acid- hydrochloric acid was found. Its 

percentage was 28.50%. 

(2) In specimens Mark A, C, D, E, F, G, H, I, J, K, L, M, N, 

O and P the presence of inorganic acid or other poison 

was not found. 

Date of examination:   05/03/2019 

To 

 25/03/2019 

___________S/D________________ 
(R. R. Dhimmar) 

 (Examination officer) 
Scientific officer 

Cum Ass. Chemical Examiner 
To Govt. of Gujarat 

Regional Forensic Science Laboratory 
 SURAT. 
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Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
PAN : AAPFP7958P
Hydro Chloric Acid
Monthly Summary
5-Mar-19 to 30-Aug-19

Particulars Outwards
Quantity

Opening Balance
March 54880.000 kgs
April 222600.000 kgs
May 174110.000 kgs
June 246200.000 kgs
July 325850.000 kgs
August 180300.000 kgs
Grand Total 1203940.000 kgs
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Map data ©2024 10 km 

Explore nearby SMIMER Hospital & Medical
College

2 hr 27 min

88.5 km

via NH 48

2 hr 27 min without traffic
 This route has tolls.
 This route has restricted usage or private

roads.





Restaurants



Hotels Gas stations



Parking Lots



More

Drive 88.5 km, 2 hr 27 minPraharit Pigments LLP to SMIMER Hospital & Medical College
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REGIONAL FORENSIC SCIENCE LABORATORY 

Falsawadi Police Line, Gujarat State, Surat- 395003 

Department of Toxicology 

Examination Report 

No. RFSL/EE/2019/T/327 

Date: 26/03/2019 

To,  

Police Inspector 

Katodara GIDC Police Station 

Dist. - Surat Rural 

At the time of summons and communication 
the above report number and date and 
name of examination officer as mentioned 
below the report should be mentioned.  

Sir, 

We have received letter no…… dated….. on 21/02/2019 sent by you 

through police constable mentioning dispatch of 16 (sixteen) parcels/ glass 

tubes  pertaining to accidental death no. 17/2019 dated 09/02/2019 filed 

at Katodara GIDC Police station under section 174 of  CRPC. 

______________________________________________________________________________________ 

Details of parcels/tubes Two sealed plastic bottles containing seal  

In which condition those of “P. I. KATODARA GIDC PST SURAT” and 

Were received six sealed Plastic Jars and eight culture  

Sealed parcels/tubes  Tubes containing seal of “M. O. P. H C.  

KATODARA” which were provided 

Specimen Mark A to P.  

______________________________________________________________________________________ 

---Number of sealed parcels/ tubes : 16 (sixteen) 
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      Containing specimen seal   

---Number of sealed parcels/tubes :    --------- 

    Which does not contain seal 

---Number of unsealed parcels/ tubes : ----------- 

 Total parcels :  16 (sixteen) 

Description of the substances (samples) of the parcels 

Specimen Mark- A : One plastic bottle containing about 01 liter smelly 

liquid. It was mentioned in the police dispatch Note as 

water of Bay. 

Specimen Mark –B :  One plastic bottle containing about 01 liter specific 

Greenish black viscous liquid. It was mentioned in the 

police dispatch Note that it was chemical liquid which 

was seized from the container no. GJ-02-Z-7927. 

Specimen Mark-C : One plastic Jar containing about 200 gms. Brownish 

substance which was mentioned as Viscera. 

 Specimen Mark-D : One plastic Jar containing about 100 gms. Brownish 

tissue substance which was mentioned as muscle 

tissue. 

Specimen Mark- E : One plastic Jar containing about 200 gms. Brownish 

substance which was mentioned as Viscera. 

Specimen Mark-F : One culture tube containing about 03 ml red colored 

liquid. ETD had mentioned it as blood. 

Specimen Mark- G : One culture tube containing about 03 ml red colored 

liquid which was mentioned as Fluoride blood. 

Specimen Mark- H : One culture tube containing about 03 ml red colored 

liquid which was mentioned as plain blood. 
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Specimen Mark- I : One plastic Jar containing about 200 gms. Brownish 

substance which was mentioned as Viscera. 

Specimen Mark-J : One plastic Jar containing about 100 gms. Brownish 

tissue substance which was mentioned as muscle 

tissue. 

Specimen Mark- K : One plastic Jar containing about 200 gms. Brownish 

substance which was mentioned as Viscera. 

Specimen Mark-L : One culture tube containing about 03 ml red colored 

liquid. ETD had mentioned it as blood. 

Specimen Mark-M : One culture tube containing about 03 ml red colored 

liquid which was mentioned as Fluoride blood. 

Specimen Mark- N : One culture tube containing about 03 ml red colored 

liquid which was mentioned as plain blood. 

Specimen Mark- O : One culture tube containing about 03 ml pale yellow 

colored liquid which was mentioned as urine. 

Specimen Mark-P : One culture tube containing about 03 ml pale yellow 

colored liquid which was mentioned as urine. 

Name of deceased : (1) Bharatbhai Manghabhai Sathiya aged 22 years. 

  (2) Bhagwanbhai Revabhai Bharwad aged 36 years. 

Procedure of examination: The examination of the samples was done by : 

RFSL-TOX-OPM of the “working Procedure Manual” of 

department of toxicology by  use of necessary 

certified analytical technics such as  (1) Steam 

distillation (2) Qualitative tests (3) Volumetric 

Titration (4) Solvent Extraction (5) Thin layer 
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Chromatography (6) U. V. Spectroscopy (7) Gas 

Chromatography. 

Result of examination: (1) In specimen Mark B the presence of inorganic 

type of acid- hydrochloric acid was found. Its 

percentage was 28.50%. 

(2) In specimens Mark A, C, D, E, F, G, H, I, J, K, L, M, N, 

O and P the presence of inorganic acid or other poison 

was not found. 

Date of examination:   05/03/2019 

To 

 25/03/2019 

___________S/D________________ 
(R. R. Dhimmar) 

 (Examination officer) 
Scientific officer 

Cum Ass. Chemical Examiner 
To Govt. of Gujarat 

Regional Forensic Science Laboratory 
 SURAT. 

375



Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
PAN : AAPFP7958P
Hydro Chloric Acid
Monthly Summary
5-Mar-19 to 30-Aug-19

Particulars Outwards
Quantity

Opening Balance
March 54880.000 kgs
April 222600.000 kgs
May 174110.000 kgs
June 246200.000 kgs
July 325850.000 kgs
August 180300.000 kgs
Grand Total 1203940.000 kgs
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Map data ©2024 10 km 

Explore nearby SMIMER Hospital & Medical
College

2 hr 27 min

88.5 km

via NH 48

2 hr 27 min without traffic
 This route has tolls.
 This route has restricted usage or private

roads.





Restaurants



Hotels Gas stations



Parking Lots



More

Drive 88.5 km, 2 hr 27 minPraharit Pigments LLP to SMIMER Hospital & Medical College
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MAHARASHTRA POLLUTION CONTROL BOARD
Phone : 4010437/4020781

/4037124/4035273
Fax : 24044532/4024068/4023516
Email : ast@mpcb.gov.in
Visit At : http://mpcb.gov.in

UAHARWHTRA

Kalpataru Point, 3rd & 4th floor, Sion- Matunga
Scheme Road No. 8, Opp. Cine Planet Cinema, Near
Sion Circle, Sion (E),
Mumbai - 400 022

Consent order No: - Format 1.0/AST/RO RaigaaVEIC No. RD-2654-14rtVCC- ^ f <f 2-
Date- 2.C/05/2014

To,
M/s Lona Industries Ltd.
Vill. Ladivali, Post. Gulsunde,
Tal. Panvel, Dist. Raigad.

Subject: Consent to Operate RED category. , ,
Ref: 1. Earlier Consent granted vide no. BO/RO-RAIGAD/PCI-I/EIC-RD-'H58-

09/R/CC-37 did 19.06.2009
2. Minutes of CC meeting held on 16/05/2014.

Your application dated: 04/01/2014 for Consent to Renewal under Section 26 of the
Water (Prevention & Control of Pollution) Act, 1974 & under Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981 and Authorization under Rule 5 of the
Hazardous Wastes (M, H & T M) Rules 2008 is considered and\he consent is hereby
granted subject to the following terms and conditions and as detailed in the
schedule I, II, III & IV annexed to this order:

1. The consent is granted for a period from 01.01.2014 to 30.04.2018
V y

2. The actual capital investment of the industry is Rs. 62.67 Crs. (As per C. A.
Certificate)

3. The Consent is valid for the manufacture of-
Sr. Product / By-Product Name Maximum Quantity
N O . - .'.- * - . ' . . . '^-.,i ; ; . . , . :- • :• ; : ; • . . / • •

A)
1
2
3

4
B)

C)
1
2
3
4

5
6

Pigments - ' „
CPC
C. P .Green
Alfa Blue ,«
Other Pigments
Organic Dyes - Ingrain Dyes (IBN) or Reactive Dyes
or Direct "Ethyl Centralite
By Products
ALCL3 (PAC) Solutuion (Dilute 7 to 10%)
HCL (30%)
Hypochloride
Dilute Sulphuric Acid & or MnSo4 or
Solid Mangenese Corbonate (Dry)
Coper Carbonate / Sulphate as Pure Copper
Cobalt Carbonate / Sulphate as Pure Cobalt

1680 MT/A
1440 MT/A
840 MT/A
600 MT/A
200 MT/A

100 MT/day
6 MT/day
6 MT/day

40 MT/day
7 MT/day

250 Kg/day
25 Kg/day

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr.
no.

1.

Description

Trade effluent

Permitted
quantity of
discharge (CMD)

1460.00

Standards to
be achieved

As pei-

Disposal

SaHne Zone of

"M/s. Lona Industries Ltd" SRO Raigad I/I/R/L/7087000 Page 1 of 8
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2. Domestic effluent 40.00

Schedule -I

As per
Schedule -I

Patalganga
River.
Saline Zone of
Patalganga
River.

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr.
no.
1.
2.
3.
4.

Description of stack /
source
Boiler
TPH
Stand By TPH
Scrubbers

Number of Stack

3Nos
5 Nos.
5Nos
2 Nos

Standards to be
achieved
As per Schedule -II
As per Schedule -II
As per Schedule -II
As per Sched^e -II

6. Conditions under Hazardous Waste (MH & TM) Rules, 2008 for trej
disposal of hazardous waste:

fand

Sr. Type Of Waste Cate- Quantity UOM Treatment ; Disposal
No. gory 1
1

2

3

4

5

Process
Waste/sludge/residue
Chemical Sludge from
Waste water treatment
Waste Oil

Used Oil

Used Container

26.1

26.2

5.1

5.2

33.3

300

8

0.5

0.5
•o.

1000
-

- '

Kg/A

T/day

KL.A ,-

KL/A

No/A

.!, "\

-,^rO*v X~,

- c^-
«, ^

CHWTSDF

CHWTSDF

Sale to authorized
reprocessor
Sale to authorized
reprocessor
Sale to Authorised
Recycler after
decontamination.

J-

7. The Board reserves the right to review, amend, suspend, revoke etc. this consent
and the same shall be binding on the industry.

8. This consent should,, not. be construed as exemption from obtaining necessary
NOC/permission from alay^ other Government authorities.

,S**V
v fx For and on behalf of the

: . Maharashtra Pollution Control Board

Received Consent fee of-

Member Secretary

Sr. No. Amount(Rs.) DD. No. Date Drawn On
01
02
03

3,75,0007-
2,35,0007-
1,30,0007-

107225
107248
761520

26/11/2013
02/12/2013
08/05/2014

SBI
SBI
SBI.

Copy to: \. Regional Officer -Navi Mumbai and Sub-Regional Officer- Taloja- They are

directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB, Mumbai.
3. CC/CAC desk- for record & website updation purposes.

"M/s. Lona Industries Ltd" SRO Raigad I/I/R/L/7087000 Page 2 of 8
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Schedule-I

Terms & conditions for comoliance of Water Pollution Control:

1)

2)

"M/s. Lena Ir

A] As per your application, you have provided the Effluent Treatment Plant (ETP) with
the design capacity of 1500 CMD.

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or under EP
Act, 1986 and Rules made there under from time to time, whichever is stringent.

Sr
No.

01
02
03

04
05
06

07
08
09

10

Parameters

I. Compulsory
Parameters
pH
Oil & Grease

BOD (3 days 27oC )

Total Dissolved Solids

Suspended Solids
COD

Mercury (as Hg)

Hexayalent (as Cr)

Chromium (Total
Chromium (as Cr)
Copper (as Cu)

Zinc (as Zn)

Nickel (as Ni)

Cadmium (as Cd)

Chloride (as Cl)

Sulphate (as SO4)

Phenolic Compounds «fes
CeHsOH) ~~ X
Bio-assay Test (with 1*8

dilution of *%
effluents) f 4 , V

Standards prescribed by Board

Limiting Concentration in mg/1, except for pH^

6.0 to 8.5 ~|\0 <xS

100 <fv\
2100 \ \y
100 eXX
-2,501 Xf

%,rt

iO.pl

YO.I
;"' 2.0

<r

• ;"V 3.0

i' 5.0

' , % % " 3.0
2.0

v \ 1000
1000

1.0

90% survival of Test animals after 96 hours.

^>\"
C ) The treate<J ̂ fpuent shall be discharge to the sewerage system provided by HOC Ltd for

furth^rvdisposal in saline water zone of Patalganga river - 1460 CMD
« . '!

A] As per your consent application, you have provided the sewage treatment system
with the design capacity of 40.0 CMD.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards/ prescribed under EP Act, 1986 and Rules
made there under from time to time, whichever is stringent.

(1) Suspended Solids. Not to exceed 100 mg/1.
(2) BOD 3 days 27oC. Not to exceed 100 mg/1.

C] The treated sewage shall be recycled to the maximum extent and excess if any should
onlyire connected to the sewerage system provided by HOCT^td for further disposal in
saline water zone of Patalganga river.

idustries Ltd" SRO Raigad I/I/R/L/7087000 \ I UA^A Page 3 of 8
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3) The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or and extension or addition
thereto.

4) The industry shall ensure replacement of pollution control system or its parts after expiry
of its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof.

5) The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Cess Act, 1977 and as amended, by installing water meters, filing water cess
returns in Form-I and other provisions as contained in the said act.

•*,-.

Sr. no.

1.

2.
3.

4.

Purpose for water consumed

Industrial Cooling, spraying in mine pits or boiler
feed
Domestic purpose
Processing whereby water gets polluted &
pollutants are easily biodegradable
Processing whereby water gets polluted & % '
pollutants are not easily biodegradable ano^ire^ \
toxic \ -

Water consumption
quantity f€Mp) -
3SO.(fYjO '

•̂

isaJp
1450

" 1 "C"

v
6) The Applicant shall provide Specific Wat^r^PjoMution control system as per the

conditions of EP Act, 1986 and rule made there,,uMer from time to time.
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Schedule-II

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to install/ provided the Air pollution
control (APC)system and also proposed to erect / erected following stack (s) and to
observe the following fuel pattern-

Sr. Stack APC Height Type of Quantity S % S02

No. Attached To System in Mtrs. Fuel & UoM Kg/Day

1
2
3

4
5
6

7

8

Boiler 4 TPH
Boiler 6 TPH
Boiler 10
TPH

TPK 1, 2 & 3
TPH 4 & 5
Stand By
TPH 1, 2 & 3
Stand By
TPH 4 & 5
Ammonia &
Chlorine
Scrubber

Stack
Stack
Stack

Stack
Stack
Scrubber

Stack

Scrubber

21
23
30

22
30
22

30

6

LSHS
Coal
Briquette

OR
FO

—
—
—

—

>:•
tS%

,- K\0 MT/day.

27 MT/day.
40 T/day
OR
500 KL/M.
—

f
.... ^ c^

;_ "^" %.'**

^ f ''• *-**

!&\ ••> ""'
-V-

X- C- ™'

1
0.5
0.06

k\1

120
270
48
or
1800
—
—
—

—

&
2. The Applicant shall provide Specific Air Pollution1 "control equipments as per the

conditions of EP Act, 1986 and rule made there under from time to time /
Environmental Clearance / CREP guidelines,

^ ^
'» k»^. ^

3. The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level okpolsfetants to the following standards:

*
Particulate matter
SO2 Process ( *' '£•
C12 V * >.. *-
H2S VW
NH3 (Process)"'.

^ot "to exceed
Not to exceed
Not to exceed

150 mg/Nm3.
50 ppm
3 ppm
10 mg/Nm3
50 ppm

4. The Applicantshan obtain necessary prior permission for providing additional control
equipmefl^jndl^aecessary specifications and operation thereof or alteration or
replacern^naueration well before its life come to an end or erection of new pollution

5, Thewojrajsreserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).
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Schedule-Ill

Details of Bank Guarantees

Sr.
No.
1

Consent
(C to E/O/R)

CtoR

Amt of BG
Imposed

SLakh

Submission
Period

15 days

Purpose of BG

0 & M of Pollution
Control Systems

Compliance
Period

30.04,2018

Validity
Date

31.08:20
18

"M/s. Lona Industries Ltd" SRO Raigad I/I/R/L/7087000 Page 6 of 8
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Schedule-IV

General Conditions:
1) The applicant shall provide facility for collection of environmental samples and

samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

2) If the MIDC pipeline is broken/ overflowing chamber, in such cases industry shall not
discharge their treated effluent into MIDC drain, it shall be sent to CETP by tanker.

3) Industry should monitor effluent quality, stack emissions and ambient air quality
monthly.

4) The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall ̂ e open for
inspection to/and for use of the Board's Staff. The chimney(s) vents Attached to
various sources of emission shall be designated by numbers such as S-lf S^gjhetc. and
these shall be painted/ displayed to facilitate identification. *f A.\) Whenever due to any accident or other unforeseen act or evegt,"suth'^nfissions occur

or is apprehended to occur in excess of standards laid down,^u^hMhforrmation shall be
forthwith Reported to Board, concerned Police Station, office^ef Directorate of Health
Services, Department of Explosives, Inspectorate of Factories ̂ nd Local Body. In case
of failure of pollution control equipments, the production profe&s connected to it shall
be stopped. ^f V%c

6) The applicant shall provide an alternate electric, pcfwejk source sufficient to operate all
pollution control facilities installed to maintain" cpmpliance with the terms and
conditions of the consent. In the absence, the • applicant shall stop, reduce or
otherwise, control production to abide by termskand conditions of this consent.

7) The firm shall submit to this office, the 3Qth day of September every year , the
Environmental Statement Report for the 'financial year ending 31st March in the
prescribed Form-V as per the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 199Jf.~ - * •

8) The industry shall recycle/rpprocess/reuse/recover Hazardous Waste as per the
provision contain in the,, HW (MH&TM) Rules 2008, which can be
recycled/processed/reused/recovered and only waste which has to be incinerated shall
go to incineration and waste which can be used for land filling and cannot be
recycled/reprocess,ed,etc should go for that purpose, in order to reduce load on
incineration andrtandfill site / environment.

9) The industry sliall pubmit the Annual Returns as per Rule 5(6) & 22(2) of Hazardous
Waste (M,H% TM) Rules, 2008 for the preceding year April to March in Form-IV by
30th JyneJyfjbvexy year.

10) An inspection book shall be opened and made available to the Board's officers during
their visxtto the applicant.

12) The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent.

13) Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,
1981 and Environmental Protection Act, 1986 and industry specific standard under
EP Rules 1986 which are available on MPCB website (www.mpcb.gov.in).

14) The industry shall constitute an Environmental cell with qualified
staff/personnel/agency to see the day to day compliance of consent condition towards
Environment Protection.

15) Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system

4 with arrangement for measuring the flowjNo effluent shall be admitted in the
pipes/sewers downstream of the terminal manholes. No effluent shall find its way
other than in designed and provided collection system.

16) Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.
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17) The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution
control system. A register showing consumption of chemicals used for treatment shall
be maintained.

18) Conditions for D.G. Set
a. Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b. Industry should provide acoustic enclosure for control of noise. The acoustic

enclosure/ acoustic treatment of the room should be designed for minimum 25 dB (A)
insertion loss or for meeting the ambient noise standards, whichever is on higher
side. A suitable exhaust muffler with insertion loss of 25 dB (A) shall also be
provided. The measurement of insertion loss will be done at different points at 0.5
meters from acoustic enclosure/room and then average.

c. Industry should make efforts to bring down noise level due to DG^set, outside
industrial premises, within ambient noise requirements by proper sittin^tnd control
measures. <- V I-

d. Installation of DG Set must be strictly in compliance with recommendations of DG
Set manufacturer. ..̂ . %"\

e. A proper routine and preventive maintenance procedure for D'G^sfeSsh'buld be set and
followed in consultation with the DG manufacturer which wckjldlbefp to prevent noise
levels of DG set from deteriorating with use -7 * *

f. D.G. Set shall be operated only in case of power failure. ( ̂
g. The applicant should not cause any nuisance in "the surrounding area due to

operation of D.G. Set. , -
h. The applicant shall comply with the notification oflVI&EF dated 17.05.2002 regarding

noise limit for generator sets run with diesel. , 4 - ,
19) The industry should not cause any nuisandeTha surrounding area.
20) The industry shall take adequate metai&elwfor control of noise levels from its own

sources within the premises so as to nltufl2lfri ambient air quality standard in respect
of noise to less than 75 dB (A) dftoagNiayHime and 70 dB (A) during night time. Day
time is reckoned in between 6 EjiTlJ^alasi 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m. C % *

21) The applicant shall maintain j|ootAousekeeping.
22) The applicant shall bring minimum 33% of the available open land under green

coverage/ plantation. tTh'e,j; applicant shall submit a yearly statement by 30th
September every-ye4r on available open plot area, number of trees surviving as on
31st March of the year^rid number of trees planted by September end.

23) The non-hazafSo^SjSolid waste arising in the factory premises, sweepings, etc. be
disposed of ^faefyjfically so as not to cause any nuisance / pollution. The applicant
shall takjStessary permissions from civic authorities for disposal of solid waste.

24) The sygp^aJiCshall not change or alter the quantity, quality, the rate of discharge,
e or the mode of the effluent/emissions or hazardous wastes or control

its provided for without previous written permission of the Board. The
ifM^try will not carry out any activity, for which this consent has not been
granted/without prior consent of the Board.

25) The industry shall ensure that fugitive emissions from the activity are controlled so
as to maintain clean and safe environment in and around the factory premises.

26) The industry shall submit quarterly statement in respect of industries obligation
towards consent and pollution control compliance's duly supported with documentary
evidences (format can downloaded from MPCB official site).

27) The industry shall submit official e-mail address and any change will be duly
informed to the MPCB.

28) The industry_\shall achieve the National Ambient Air Quality standards prescribed
vide Government of India, Notification dt. 16.11.2009 as amended. •

oooo
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

002
Delivery Note

002
Buyer's Order No.

Dispatch Doc No.

002
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

1-Apr-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

1-Apr-19
Destination

Ahmedabad
Motor Vehicle No.

GJ18BT0156
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 236.40kgs0.0123,640.000 kgs28061000

CGST Receivable/payable 21.28
SGST Receivable/payable 21.28

Round Off 0.04

Total ₹ 279.0023,640.000 kgs
Amount Chargeable (in words)

INR Two Hundred Seventy Nine Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

021
Delivery Note

021
Buyer's Order No.

Dispatch Doc No.

021
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

8-Apr-19
Mode/Terms of Payment

60 Days
Dated

Delivery Note Date

8-Apr-19
Destination

Ahmedabad
Motor Vehicle No.

GJ18BT0156
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 289.40kgs0.0128,940.000 kgs28061000

CGST Receivable/payable 26.05
SGST Receivable/payable 26.05

Round Off 0.50

Total ₹ 342.0028,940.000 kgs
Amount Chargeable (in words)

INR Three Hundred Forty Two Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

OM ENTERPRISE
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

033
Delivery Note

33
Buyer's Order No.

Dispatch Doc No.

33
Dispatched through

Om Enterprise
Bill of Lading/LR-RR No.

04 dt. 14-Apr-19

Dated

14-Apr-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

14-Apr-19
Destination

Anklesshwar
Motor Vehicle No.

GJ 18BT 0156
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 296.60kgs0.0129,660.000 kgs28061000

CGST Receivable/payable 26.69
SGST Receivable/payable 26.69

Round Off 0.02

Total ₹ 350.0029,660.000 kgs
Amount Chargeable (in words)

INR Three Hundred Fifty Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

039
Delivery Note

039
Buyer's Order No.

05
Dispatch Doc No.

039
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

17-Apr-19
Mode/Terms of Payment

30 Days
Dated

17-Apr-19
Delivery Note Date

17-Apr-19
Destination

Ahmedabad
Motor Vehicle No.

GJ18BT0158
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 295.30kgs0.0129,530.000 kgs28061000

CGST Receivable/payable 26.58
SGST Receivable/payable 26.58

Round Off 0.54

Total ₹ 349.0029,530.000 kgs
Amount Chargeable (in words)

INR Three Hundred Forty Nine Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

049
Delivery Note

049
Buyer's Order No.

Dispatch Doc No.

049
Dispatched through

Om Enterprise
Bill of Lading/LR-RR No.

06 dt. 21-Apr-19

Dated

21-Apr-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

21-Apr-19
Destination

Ankleshwar
Motor Vehicle No.

Gj 18 AX 6877
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 252.60kgs0.0125,260.000 kgs28061000

CGST Receivable/payable 22.73
SGST Receivable/payable 22.73

Less : Round Off (-)0.06

Total ₹ 298.0025,260.000 kgs
Amount Chargeable (in words)

INR Two Hundred Ninety Eight Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

055
Delivery Note

055
Buyer's Order No.

07
Dispatch Doc No.

055
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

24-Apr-19
Mode/Terms of Payment

30 Days
Dated

24-Apr-19
Delivery Note Date

24-Apr-19
Destination

Ahmedabad
Motor Vehicle No.

GJ16AU3057
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 273.30kgs0.0127,330.000 kgs28061000

CGST Receivable/payable 24.60
SGST Receivable/payable 24.60

Round Off 0.50

Total ₹ 323.0027,330.000 kgs
Amount Chargeable (in words)

INR Three Hundred Twenty Three Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

067
Delivery Note

067
Buyer's Order No.

Dispatch Doc No.

067
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

30-Apr-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

30-Apr-19
Destination

Ahmedabad
Motor Vehicle No.

GJ17YZ1766
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 292.80kgs0.0129,280.000 kgs28061000

CGST Receivable/payable 26.35
SGST Receivable/payable 26.35

Round Off 0.50

Total ₹ 346.0029,280.000 kgs
Amount Chargeable (in words)

INR Three Hundred Forty Six Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

079
Delivery Note

079
Buyer's Order No.

Dispatch Doc No.

079
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

4-May-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

4-May-19
Destination

Ahmedabad
Motor Vehicle No.

GJ18AX6877
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 277.00kgs0.0127,700.000 kgs28061000

CGST Receivable/payable 24.93
SGST Receivable/payable 24.93

Round Off 0.14

Total ₹ 327.0027,700.000 kgs
Amount Chargeable (in words)

INR Three Hundred Twenty Seven Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

DHARTI INDUSTRIES
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

092
Delivery Note

092
Buyer's Order No.

Dispatch Doc No.

092
Dispatched through

OM ENTERPRISE
Bill of Lading/LR-RR No.

10 dt. 9-May-19

Dated

9-May-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

9-May-19
Destination

Ahmedabad
Motor Vehicle No.

GJ 18 AX 6877
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 276.90kgs0.0127,690.000 kgs28061000

CGST Receivable/payable 24.92
SGST Receivable/payable 24.92

Round Off 0.26

Total ₹ 327.0027,690.000 kgs
Amount Chargeable (in words)

INR Three Hundred Twenty Seven Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

109
Delivery Note

109
Buyer's Order No.

Dispatch Doc No.

109
Dispatched through

OM ENTERPRISE
Bill of Lading/LR-RR No.

Dated

15-May-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

15-May-19
Destination

Ahmedabad
Motor Vehicle No.

GJ18BT0156
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 314.00kgs0.0131,400.000 kgs28061000

CGST Receivable/payable 28.26
SGST Receivable/payable 28.26

Round Off 0.48

Total ₹ 371.0031,400.000 kgs
Amount Chargeable (in words)

INR Three Hundred Seventy One Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

119
Delivery Note

119
Buyer's Order No.

Dispatch Doc No.

119
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

18-May-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

18-May-19
Destination

Ahmedabad
Motor Vehicle No.

GJ18BT0156
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 299.70kgs0.0129,970.000 kgs28061000

CGST Receivable/payable 26.97
SGST Receivable/payable 26.97

Round Off 0.36

Total ₹ 354.0029,970.000 kgs
Amount Chargeable (in words)

INR Three Hundred Fifty Four Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

139
Delivery Note

139
Buyer's Order No.

Dispatch Doc No.

139
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

24-May-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

24-May-19
Destination

Ahmedabad
Motor Vehicle No.

GJ18AZ5182
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 307.70kgs0.0130,770.000 kgs28061000

CGST Receivable/payable 27.69
SGST Receivable/payable 27.69

Less : Round Off (-)0.08

Total ₹ 363.0030,770.000 kgs
Amount Chargeable (in words)

INR Three Hundred Sixty Three Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

397



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

151
Delivery Note

151
Buyer's Order No.

Dispatch Doc No.

151
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

28-May-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

28-May-19
Destination

Ahmedabad
Motor Vehicle No.

GJ27X0832
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 265.80kgs0.0126,580.000 kgs28061000

CGST Receivable/payable 23.92
SGST Receivable/payable 23.92

Round Off 0.36

Total ₹ 314.0026,580.000 kgs
Amount Chargeable (in words)

INR Three Hundred Fourteen Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

398



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

166
Delivery Note

166
Buyer's Order No.

Dispatch Doc No.

166
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

1-Jun-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

1-Jun-19
Destination

Ahmedabad
Motor Vehicle No.

GJ01DY2057
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 252.50kgs0.0125,250.000 kgs28061000

CGST Receivable/payable 22.73
SGST Receivable/payable 22.73

Round Off 0.04

Total ₹ 298.0025,250.000 kgs
Amount Chargeable (in words)

INR Two Hundred Ninety Eight Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

399



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

182
Delivery Note

182
Buyer's Order No.

Dispatch Doc No.

182
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

Dated

6-Jun-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

6-Jun-19
Destination

AHMEDABAD
Motor Vehicle No.

GJ18AX6877
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 250.90kgs0.0125,090.000 kgs28061000

CGST Receivable/payable 22.58
SGST Receivable/payable 22.58

Less : Round Off (-)0.06

Total ₹ 296.0025,090.000 kgs
Amount Chargeable (in words)

INR Two Hundred Ninety Six Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

400



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

194
Delivery Note

194
Buyer's Order No.

Dispatch Doc No.

194
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

9-Jun-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

9-Jun-19
Destination

Ahmedabad
Motor Vehicle No.

GJ07YZ1766
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 304.20kgs0.0130,420.000 kgs28061000

CGST Receivable/payable 27.38
SGST Receivable/payable 27.38

Round Off 0.04

Total ₹ 359.0030,420.000 kgs
Amount Chargeable (in words)

INR Three Hundred Fifty Nine Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

401



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

199
Delivery Note

199
Buyer's Order No.

Dispatch Doc No.

199
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

Dated

24-Mar-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

24-Mar-19
Destination

AHMEDABAD
Motor Vehicle No.

GJ02XX8786
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 259.90kgs0.0125,990.000 kgs28061000

CGST Receivable/payable 23.39
SGST Receivable/payable 23.39

Round Off 0.32

Total ₹ 307.0025,990.000 kgs
Amount Chargeable (in words)

INR Three Hundred Seven Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

402



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

208
Delivery Note

208
Buyer's Order No.

Dispatch Doc No.

208
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

27-Mar-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

27-Mar-19
Destination

Ahmedabad
Motor Vehicle No.

GJ13AW2199
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 288.90kgs0.0128,890.000 kgs28061000

CGST Receivable/payable 26.00
SGST Receivable/payable 26.00

Round Off 0.10

Total ₹ 341.0028,890.000 kgs
Amount Chargeable (in words)

INR Three Hundred Forty One Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

403



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

209
Delivery Note

209
Buyer's Order No.

Dispatch Doc No.

209
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

Dated

14-Jun-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

14-Jun-19
Destination

AHMEDABAD
Motor Vehicle No.

GJ27X1860
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 283.00kgs0.0128,300.000 kgs28061000

CGST Receivable/payable 25.47
SGST Receivable/payable 25.47

Round Off 0.06

Total ₹ 334.0028,300.000 kgs
Amount Chargeable (in words)

INR Three Hundred Thirty Four Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

404



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Balaji Tax Feb
Block No:- 537- 538
Nr Decent Hotel , N.H-08
Palsana Chokdi,Palsana
Surat-394115
GSTIN/UIN : 24AAOFB1349P1Z2
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

213
Delivery Note

213
Buyer's Order No.

Dispatch Doc No.

213
Dispatched through

Om Enterprise
Bill of Lading/LR-RR No.

21 dt. 15-Jun-19

Dated

15-Jun-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

15-Jun-19
Destination

Surat
Motor Vehicle No.

GJ06TT7803
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 203.40kgs0.0120,340.000 kgs28061000

CGST Receivable/payable 18.31
SGST Receivable/payable 18.31

Less : Round Off (-)0.02

Total ₹ 240.0020,340.000 kgs
Amount Chargeable (in words)

INR Two Hundred Forty Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

405



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

230
Delivery Note

230
Buyer's Order No.

Dispatch Doc No.

230
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

19-Jun-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

19-Jun-19
Destination

Ahmedabad
Motor Vehicle No.

GJ18BT0156
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 291.10kgs0.0129,110.000 kgs28061000

CGST Receivable/payable 26.20
SGST Receivable/payable 26.20

Round Off 0.50

Total ₹ 344.0029,110.000 kgs
Amount Chargeable (in words)

INR Three Hundred Forty Four Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

406



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

239
Delivery Note

239
Buyer's Order No.

Dispatch Doc No.

239
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

23-Jun-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

23-Jun-19
Destination

Ahmedabad
Motor Vehicle No.

GJ18BT0156
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 307.30kgs0.0130,730.000 kgs28061000

CGST Receivable/payable 27.66
SGST Receivable/payable 27.66

Round Off 0.38

Total ₹ 363.0030,730.000 kgs
Amount Chargeable (in words)

INR Three Hundred Sixty Three Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

407



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

BALAJI TAX FEB
Block No:- 537- 538
Nr Decent Hotel , N.H-08
Palsana Chokdi,Palsana
Surat-394115
GSTIN/UIN : 24AAOFB1349P1Z2
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

248
Delivery Note

248
Buyer's Order No.

Dispatch Doc No.

248
Dispatched through

Om Enterprise
Bill of Lading/LR-RR No.

24 dt. 25-Jun-19

Dated

25-Jun-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

25-Jun-19
Destination

Palshana ,Surta
Motor Vehicle No.

GJ16X9505
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 156.00kgs0.0115,600.000 kgs28061000

CGST Receivable/payable 14.04
SGST Receivable/payable 14.04

Less : Round Off (-)0.08

Total ₹ 184.0015,600.000 kgs
Amount Chargeable (in words)

INR One Hundred Eighty Four Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

408



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

DHARTI INDUSTRIES
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

254
Delivery Note

254
Buyer's Order No.

Dispatch Doc No.

254
Dispatched through

Om Enterprise
Bill of Lading/LR-RR No.

Dated

27-Jun-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

27-Jun-19
Destination

Ahmedabad
Motor Vehicle No.

GJ06XX8662
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 205.90kgs0.0120,590.000 kgs28061000

CGST Receivable/payable 18.53
SGST Receivable/payable 18.53

Round Off 0.04

Total ₹ 243.0020,590.000 kgs
Amount Chargeable (in words)

INR Two Hundred Forty Three Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

409



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

263
Delivery Note

263
Buyer's Order No.

Dispatch Doc No.

263
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

26 dt. 29-Jun-19

Dated

29-Jun-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

29-Jun-19
Destination

Ahmedabad
Motor Vehicle No.

GJ06XX8662
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 207.70kgs0.0120,770.000 kgs28061000

CGST Receivable/payable 18.69
SGST Receivable/payable 18.69

Less : Round Off (-)0.08

Total ₹ 245.0020,770.000 kgs
Amount Chargeable (in words)

INR Two Hundred Forty Five Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

DHARTI INDUSTRIES
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

271
Delivery Note

271
Buyer's Order No.

Dispatch Doc No.

271
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

27 dt. 1-Jul-19

Dated

1-Jul-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

1-Jul-19
Destination

AHMEDABAD
Motor Vehicle No.

GJ06XX8662
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 213.30kgs0.0121,330.000 kgs28061000

CGST Receivable/payable 19.20
SGST Receivable/payable 19.20

Round Off 0.30

Total ₹ 252.0021,330.000 kgs
Amount Chargeable (in words)

INR Two Hundred Fifty Two Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

DHARTI INDUSTRIES
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

282
Delivery Note

282
Buyer's Order No.

Dispatch Doc No.

282
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

4-Jul-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

4-Jul-19
Destination

Ahmedabad
Motor Vehicle No.

GJ16X9505
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 158.70kgs0.0115,870.000 kgs28061000

CGST Receivable/payable 14.28
SGST Receivable/payable 14.28

Less : Round Off (-)0.26

Total ₹ 187.0015,870.000 kgs
Amount Chargeable (in words)

INR One Hundred Eighty Seven Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

DHARTI INDUSTRIES
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

285
Delivery Note

285
Buyer's Order No.

Dispatch Doc No.

285
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

Dated

5-Jul-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

5-Jul-19
Destination

AHMEDABAD
Motor Vehicle No.

GJ06XX8662
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 208.80kgs0.0120,880.000 kgs28061000

CGST Receivable/payable 18.79
SGST Receivable/payable 18.79

Less : Round Off (-)0.38

Total ₹ 246.0020,880.000 kgs
Amount Chargeable (in words)

INR Two Hundred Forty Six Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

DHARTI INDUSTRIES
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

301
Delivery Note

301
Buyer's Order No.

Dispatch Doc No.

301
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

Dated

9-Jul-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

9-Jul-19
Destination

AHMEDABAD
Motor Vehicle No.

GJ19T3353
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 267.90kgs0.0126,790.000 kgs28061000

CGST Receivable/payable 24.11
SGST Receivable/payable 24.11

Round Off 0.88

Total ₹ 317.0026,790.000 kgs
Amount Chargeable (in words)

INR Three Hundred Seventeen Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

414



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

324
Delivery Note

324
Buyer's Order No.

Dispatch Doc No.

324
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

Dated

15-Jul-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

15-Jul-19
Destination

AHMEDABAD
Motor Vehicle No.

GJ03BT6710
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 242.10kgs0.0124,210.000 kgs28061000

CGST Receivable/payable 21.79
SGST Receivable/payable 21.79

Round Off 0.32

Total ₹ 286.0024,210.000 kgs
Amount Chargeable (in words)

INR Two Hundred Eighty Six Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Balaji Tax Feb
Block No:- 537- 538
Nr Decent Hotel , N.H-08
Palsana Chokdi,Palsana
Surat-394115
GSTIN/UIN : 24AAOFB1349P1Z2
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

329
Delivery Note

329
Buyer's Order No.

Dispatch Doc No.

329
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

17-Jul-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

17-Jul-19
Destination

Palsana
Motor Vehicle No.

GJ16Z5778
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 222.30kgs0.0122,230.000 kgs28061000

CGST Receivable/payable 20.01
SGST Receivable/payable 20.01

Less : Round Off (-)0.32

Total ₹ 262.0022,230.000 kgs
Amount Chargeable (in words)

INR Two Hundred Sixty Two Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Dharti Industries
Sr No 453
Sunvala Katosan Road
Ta: Detroj,Rampura,Sunvala
Ahmedabad
Detroj-382145
GSTIN/UIN : 24AAOFD6574G1Z6
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

385
Delivery Note

385
Buyer's Order No.

Dispatch Doc No.

385
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

Dated

31-Jul-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

31-Jul-19
Destination

AHMEDABAD
Motor Vehicle No.

GJ18AZ5182
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 313.30kgs0.0131,330.000 kgs28061000

CGST Receivable/payable 28.20
SGST Receivable/payable 28.20

Round Off 0.30

Total ₹ 370.0031,330.000 kgs
Amount Chargeable (in words)

INR Three Hundred Seventy Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

Balaji  Tax Feb
Block No:- 537- 538
Nr Decent Hotel , N.H-08
Palsana Chokdi,Palsana
Surat-394115
GSTIN/UIN : 24AAOFB1349P1Z2
State Name : Gujarat, Code : 24
Buyer (Bill to)

Om Enterprise
Bunglow No.1,Sukha Shanti Socity
Part 2 Plot No;- 1004/11-12
Opp Joggers Park,Gidc ,Ankleshwar
Mobile;- 9624610659
GSTIN/UIN : 24ACWPI4617B1ZQ
State Name : Gujarat, Code : 24

Invoice No.

438
Delivery Note

438
Buyer's Order No.

Dispatch Doc No.

438
Dispatched through

Banas Roadways
Bill of Lading/LR-RR No.

130 dt. 12-Aug-19

Dated

12-Aug-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

12-Aug-19
Destination

Surat
Motor Vehicle No.

GJ23X7000
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 203.10kgs0.0120,310.000 kgs28061000

CGST Receivable/payable 18.28
SGST Receivable/payable 18.28

Round Off 0.34

Total ₹ 240.0020,310.000 kgs
Amount Chargeable (in words)

INR Two Hundred Forty Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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~..••U
GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

8ector-10-A, Gandhinagar-382 010
Phone : (079) 23226295
Fax: (079) 23232156
Website: WWW.9ilIC ••.P.lJll!l.in

NO: GPCB/CCA-VSD-169(7)/ID: 23696/

To
filS. PHTHALO COLORS & CHEMICALS INDIA L TO (U-II),

PLOT NO.2, PHASE-I,
GIDC ESTATE, VAPI-396195,
DIST: VALSAD.

SUB" GC&A Amendment (No. AWH-76070) to Consolidated Consent & Authorization (CC & A)
under various Environmental Actsl Rules.

REF: 1) Your Application inward no. 100220 dated: 21/10/2015
2) CTE issued vide this office letter dated: 05/10/2015

Sir,
This has reference to the eCA order No.AWH-68532 dated: 2610212015 issued vide letter No.

GPCB/CCA-VSD-169(7)/ID: 23696/307901 dated: 20/0312015 under the provisions of the various
Environmental ActJ Rules, which stands amended as under, as per GTE issued vide dated: 5/10/2015
for manufacturing of new products from their captive Hazardous waste as per followings:

Condition no: 2 of said CC&A order is amended for following additional products.

Sr. Product Total Capacity
No. MT/Month
1. Magnesium Sulphate Solution 3188

Or
Phosphoric Acid & 1523
Phospho Gypsum 2281

Or
Di Calcium Phosphate & 3153

Phospho Gypsum 2281

2. Recovery of Copper 2.25
&

Polv Aluminum Chloride (PAC) Soln. (10-12%) 751.5
3. Calcium Hypo Chlorite Soln. (8-10%) 668

Or
Hvdro Chloric A5id (25-28%) 300

4. Fly Ash Bricks 100000 Units

SUBJECT TO THE FOLLOWING CONDITIONS:-

CONDITIONS UNDER WATER ACT 1974:

2. There shaH be no additional generation of industrial effluent from the manufacturing process
and other ancillary industrial operations after proposed products

CONDITIONS UNDER AIR ACT 1981:

3. There shall be no additional flue gas as well as process emission from proposed products
manufactured from Hazardous Waste. Existing utilities of existing industrial plant shall be
used

Clean Gujarat Green. Gujarat
ISO - 9001- 2008 & ISO -14001'- 2004 Certified Organisation
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4. The concentration of the following substances in the ambient air within the premises of the
industry and at a distance of 10 meters from the source (other than the stack / vent with height
of more than 9 meters from the ground level) shall not exceed the following levels:

Sr. Pollutant Time Concentration in

No. Weighted Ambient air in

Averaae ua/M
a

1. Sulphur Dioxide (SOz) Annual 50
24 Hours 80

2. Nitrogen Dioxide (NOz) Annual 40
24 Hours 80

3. Particulate Matter Annual 60
(Size less then 10 m;)-OR PM10 24 Hours 100

4 Particulate Matter Annual 40
(Size less than 2.5 ma) OR PM 5 24 Hours 60

All measures for the control of environmental pollution shall be provided before commencing
production.

CONDITIONS UNDER HAZARDOUS WASTE:
5. AUTHORISATION FOR THE MANAGEMENT & HANDLING OF HAZARDOUS WASTES

Form-2 (See rule 5 (4))

5.1 The authorization for the unit is amended as per fallowing for management of hazardous
waste stated in condition no. 7.1 above said CC&A.

Sr. Waste Schedule-I Quantity Mode of Disposal

No.
5. Aluminum Chloride Sch-11fD2 3780

Solution MTIY Collection, Storage
6 Spent Sulphuric Acid D2 12516 and captive Reuse for

/30%) MTIY I manufacturing of
7. Hydro Chloric Acid 34.3 2100 additional products

/28 to 30 %) MTIY

6. The validity period of the eCA amendment will remain as per existing CC&A i.e up to
15/10/2019

7. All other conditions of eCA order No.AWH-68532 dated: 26/0212015 issued vide letter No.

GPCB/CCA-VSD-169(7)IID: 23696607901 dated; 20/03/2015 shall remain unchanged.

For and on behalf of

Gujarat Pollution Control Board

OP~
(Smt.D.P. SHAH)

Environmental Engineer
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

295
Delivery Note

295
Buyer's Order No.

Dispatch Doc No.

295
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

8-Jul-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

8-Jul-19
Destination

Rajkot
Motor Vehicle No.

GJ01DT9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 186.90kgs0.0118,690.000 kgs28061000

CGST Receivable/payable 16.82
SGST Receivable/payable 16.82

Round Off 0.46

Total ₹ 221.0018,690.000 kgs
Amount Chargeable (in words)

INR Two Hundred Twenty One Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

308
Delivery Note

308
Buyer's Order No.

Dispatch Doc No.

308
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

Dated

11-Jul-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

11-Jul-19
Destination

RAJKOT
Motor Vehicle No.

GJ01DT9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 183.20kgs0.0118,320.000 kgs28061000

CGST Receivable/payable 16.49
SGST Receivable/payable 16.49

Less : Round Off (-)0.18

Total ₹ 216.0018,320.000 kgs
Amount Chargeable (in words)

INR Two Hundred Sixteen Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

423



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

316
Delivery Note

316
Buyer's Order No.

Dispatch Doc No.

316
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

Dated

14-Jul-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

14-Jul-19
Destination

RAJKOT
Motor Vehicle No.

GJ01DT9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 179.60kgs0.0117,960.000 kgs28061000

CGST Receivable/payable 16.16
SGST Receivable/payable 16.16

Round Off 0.08

Total ₹ 212.0017,960.000 kgs
Amount Chargeable (in words)

INR Two Hundred Twelve Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

424



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

323
Delivery Note

323
Buyer's Order No.

Dispatch Doc No.

323
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

15-Jul-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

15-Jul-19
Destination

Rajkot
Motor Vehicle No.

GJ01DT9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 180.30kgs0.0118,030.000 kgs28061000

CGST Receivable/payable 16.23
SGST Receivable/payable 16.23

Round Off 0.24

Total ₹ 213.0018,030.000 kgs
Amount Chargeable (in words)

INR Two Hundred Thirteen Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

425



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

331
Delivery Note

331
Buyer's Order No.

Dispatch Doc No.

331
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

Dated

18-Jul-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

18-Jul-19
Destination

RAJKOT
Motor Vehicle No.

GJ01DT9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 132.80kgs0.0113,280.000 kgs28061000

CGST Receivable/payable 11.95
SGST Receivable/payable 11.95

Round Off 0.30

Total ₹ 157.0013,280.000 kgs
Amount Chargeable (in words)

INR One Hundred Fifty Seven Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

426



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

355
Delivery Note

355
Buyer's Order No.

Dispatch Doc No.

355
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

23-Jul-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

23-Jul-19
Destination

Rajkot
Motor Vehicle No.

GJ01DT9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 179.30kgs0.0117,930.000 kgs28061000

CGST Receivable/payable 16.14
SGST Receivable/payable 16.14

Round Off 0.42

Total ₹ 212.0017,930.000 kgs
Amount Chargeable (in words)

INR Two Hundred Twelve Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

427



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

362
Delivery Note

362
Buyer's Order No.

Dispatch Doc No.

362
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

Dated

25-Jul-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

25-Jul-19
Destination

RAJKOT
Motor Vehicle No.

GJ01DT9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 187.90kgs0.0118,790.000 kgs28061000

CGST Receivable/payable 16.91
SGST Receivable/payable 16.91

Round Off 0.28

Total ₹ 222.0018,790.000 kgs
Amount Chargeable (in words)

INR Two Hundred Twenty Two Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

428



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

369
Delivery Note

369
Buyer's Order No.

Dispatch Doc No.

369
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

Dated

27-Jul-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

27-Jul-19
Destination

RAJKOT
Motor Vehicle No.

GJ01DT9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 176.50kgs0.0117,650.000 kgs28061000

CGST Receivable/payable 15.89
SGST Receivable/payable 15.89

Less : Round Off (-)0.28

Total ₹ 208.0017,650.000 kgs
Amount Chargeable (in words)

INR Two Hundred Eight Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

429



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

375
Delivery Note

375
Buyer's Order No.

Dispatch Doc No.

375
Dispatched through

By Tenker
Bill of Lading/LR-RR No.

Dated

29-Jul-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

29-Jul-19
Destination

Rajkot
Motor Vehicle No.

GJ-01-DT-9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 177.80kgs0.0117,780.000 kgs28061000

CGST Receivable/payable 16.00
SGST Receivable/payable 16.00

Round Off 0.20

Total ₹ 210.0017,780.000 kgs
Amount Chargeable (in words)

INR Two Hundred Ten Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

430



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

390
Delivery Note

390
Buyer's Order No.

Dispatch Doc No.

390
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

1-Aug-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

1-Aug-19
Destination

Rajkot
Motor Vehicle No.

GJ-01-DT-9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 170.70kgs0.0117,070.000 kgs28061000

CGST Receivable/payable 15.36
SGST Receivable/payable 15.36

Less : Round Off (-)0.42

Total ₹ 201.0017,070.000 kgs
Amount Chargeable (in words)

INR Two Hundred One Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

431



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

402
Delivery Note

402
Buyer's Order No.

Dispatch Doc No.

402
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

3-Aug-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

3-Aug-19
Destination

Rajkot
Motor Vehicle No.

GJ-01-DT9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 179.80kgs0.0117,980.000 kgs28061000

CGST Receivable/payable 16.18
SGST Receivable/payable 16.18

Less : Round Off (-)0.16

Total ₹ 212.0017,980.000 kgs
Amount Chargeable (in words)

INR Two Hundred Twelve Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

432



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

411
Delivery Note

411
Buyer's Order No.

Dispatch Doc No.

411
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

Dated

6-Aug-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

6-Aug-19
Destination

RAJKOT
Motor Vehicle No.

GJ01DT9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 174.60kgs0.0117,460.000 kgs28061000

CGST Receivable/payable 15.71
SGST Receivable/payable 15.71

Less : Round Off (-)0.02

Total ₹ 206.0017,460.000 kgs
Amount Chargeable (in words)

INR Two Hundred Six Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

433



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

418
Delivery Note

418
Buyer's Order No.

Dispatch Doc No.

418
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

Dated

8-Aug-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

8-Aug-19
Destination

RAJKOT
Motor Vehicle No.

GJ01DT9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 176.50kgs0.0117,650.000 kgs28061000

CGST Receivable/payable 15.89
SGST Receivable/payable 15.89

Less : Round Off (-)0.28

Total ₹ 208.0017,650.000 kgs
Amount Chargeable (in words)

INR Two Hundred Eight Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

434



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

429
Delivery Note

429
Buyer's Order No.

Dispatch Doc No.

429
Dispatched through

By Tenker
Bill of Lading/LR-RR No.

Dated

11-Aug-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

11-Aug-19
Destination

Rajkot
Motor Vehicle No.

GJ-01-DT-9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 176.80kgs0.0117,680.000 kgs28061000

CGST Receivable/payable 15.91
SGST Receivable/payable 15.91

Round Off 0.38

Total ₹ 209.0017,680.000 kgs
Amount Chargeable (in words)

INR Two Hundred Nine Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice

435



Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

436
Delivery Note

436
Buyer's Order No.

Dispatch Doc No.

436
Dispatched through

By Tanker
Bill of Lading/LR-RR No.

Dated

12-Aug-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

12-Aug-19
Destination

Rajkot
Motor Vehicle No.

GJ01DT9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 181.50kgs0.0118,150.000 kgs28061000

CGST Receivable/payable 16.34
SGST Receivable/payable 16.34

Round Off 0.82

Total ₹ 215.0018,150.000 kgs
Amount Chargeable (in words)

INR Two Hundred Fifteen Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

441
Delivery Note

441
Buyer's Order No.

Dispatch Doc No.

441
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

Dated

14-Aug-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

14-Aug-19
Destination

RAJKOT
Motor Vehicle No.

GJ-01-DT-9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 178.60kgs0.0117,860.000 kgs28061000

CGST Receivable/payable 16.07
SGST Receivable/payable 16.07

Round Off 0.26

Total ₹ 211.0017,860.000 kgs
Amount Chargeable (in words)

INR Two Hundred Eleven Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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Tax Invoice
Praharit Pigments LLP
Plot No: 38/11, Industrial Estate
Jhagadia-393110, Dist: Bharuch
GSTIN/UIN: 24AAPFP7958P1Z4
State Name :  Gujarat, Code : 24
E-Mail : rpadshala@praharit.com

Consignee (Ship to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24
Buyer (Bill to)

R.R.Chem
Plot No:- 408-9-10-15-16-17
Gidc,Bamanbore ,Rajkot
Gujarat
GSTIN/UIN : 24AAYFR5113R1ZE
State Name : Gujarat, Code : 24

Invoice No.

453
Delivery Note

453
Buyer's Order No.

Dispatch Doc No.

453
Dispatched through

BY TANKER
Bill of Lading/LR-RR No.

Dated

17-Aug-19
Mode/Terms of Payment

30 Days
Dated

Delivery Note Date

17-Aug-19
Destination

RAJKOT
Motor Vehicle No.

GJ01 DT9073
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

1 Hydro Chloric Acid 178.80kgs0.0117,880.000 kgs28061000

CGST Receivable/payable 16.09
SGST Receivable/payable 16.09

Round Off 0.02

Total ₹ 211.0017,880.000 kgs
Amount Chargeable (in words)

INR Two Hundred Eleven Only

Company's PAN : AAPFP7958P

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and correct.

E. & O.E
Company's Bank Details
A/c Holder's Name: PRAHARIT PIGMENTS LLP
Bank Name : Axis Bank C/c No.918030009899356
A/c No. : 918030009899356
Branch & IFS Code: Ankleshwar & UTIB0000458
SWIFT Code :

for Praharit Pigments LLP

Authorised Signatory

This is a Computer Generated Invoice
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GVK EMRI 

Reg.  AD 

GVKEMRI/HR/2022/RTI/9664    Date: 21/09/2022  

______________________________________________________________________________________ 

To, 

Kalpesh B.JANI –Advocate 

307, Chitrarath Complex, near President Hotel, Navarangpura, 

Ahmedabad-380009 

Subject: For providing information 

Sir, 

The application filed by you was received at this office on 15/9/2022. 

In that application you have sought the information regarding the 

emergency calls dated 9/2/2019 which were received at this office for help, 

with respect that we have tried to search the information and then we found 

the following information. 

• Case date : 09/02/2019 

• Call receive : 03:54 hrs. 

• Ambulance assigned time: 03:56 hrs.

• Arrival at scene time  : 04:09 hrs.

• HSP arrival time : 04:52 hrs.  

• Patient name :01. Unknown 

02. Bharatbhai M. Satiya

03. Munnabhai Kadiyadara

• Type of emergency : Poisoning/Drug Overdose 

• Hospital name : Smimer Hospital & Medical College-Surat 

• Incident Address : Gokuldham soc  Bardoli road, near Jorava Gam, 

 Palsana, Surat. 

• Remarks :  

Unknown Patient: Patient Unconscious 

Bharat bhai M. Satiya: Vital not recovered at scene 

Munnabhai Kadiydara: Vita not recovered at scene 

I state hereby that the information mentioned above and details and 

related documents are true as per my best of knowledge. If you have any 
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objection regarding the information provided to you then you may file 

application within 30 days to the following appeal officer. 

GVK Emergency Management and Research Institute, Ahmedabad 

Gujarat 108 Emergency Management Service 

Naroda- Kathwada road, Naroda, Ahmedabad-382 330 

Yours faithfully 

________s/d________________ 

Information officer 

GVK Emergency Management and Research Institute, Ahmedabad 

Gujarat 108 Emergency Management Service 

Naroda- Kathwada road, Naroda, Ahmedabad-382 330 

▪ The information furnished is based on data recorded in the electronic

device.
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